
• 

• 
/ 

• 
• • 

CENI'RAL ADMINISTRATIVE TRm~L 
ALLAHABAD BENQI, ALLAHABAD. 

(Open court) 

Allahabad this the 31st day of January, 2003. 

Original Application No. 792 of 1995. 

Hon'ble Mr. Justice R.R.K. Trivedi, Vice-Chairman. 
Hon'ble Maj. Gen. K.K. Srivastava , Member- A. 

Hira Mani s/o Bhaggoo, working as Chowkidar under 

Shop superintendent (T.T), CPOH workshop, Northern 
Railway, Subedarganj, Allahabad • 

•••••••• Applicant 

• 
counsel for the applicant :- Sri ASbish Srivastava 

V ERS US -.-----
1. Union of Ind ia through the General Manager, 

Baroda House, New Delhi. 

2. Divisional super i nte nding Engineer (C), 

Northe rn Ra ilway , o .R.M Office , Allahabad. 

3. Deputy Chief Engineer (T.~) , C.P.O.H, 
Northe r n Railway, SUbeda rganj, Allahabad. 

4 . C .P . W . I ( PQRS ), Sr i Ra j Nar a in oa s , 

Northern Railway, Fatehpur • 

•••••• Re spondents 

counsel for the res pondents :- sri Prashant Mathur 

0 R D E R ----- (Oral) 

By Hon'ble Mr. Just ice R.R.K. Trivedi, v.c. 

' 

By this O.A under section 19 of the Admini s trative 

Tribuna ls Act, 1985, the applicant has prayed to quash the 

letter dated 25. 07.1995 (annexure A- 1) and letter dated 

28.07.1995 (annexure A- 2) with all consequential benefits. 

2. The facts of the case are that the applicant Hira 

Man! was appointed on 31.12.1966 as Permanent Gangman under 

Railway, churk. In April, 1982 he was 
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me dically examined . Ho\o;ever. he was decl a r ed med i cally 

unfit in B-1 category . He was recommended for a l OY1e r 

' 

category othe r tha n B- 1 ca t egor y . Ra i lway DOc t or adv i sed 

him for 1 i g h t d uty and t h e r eafter the appl icant \ora s post ed 

as Chowkidar. The a ppl i ca nt cont i nued to work as chowkida r 
~~ 

upto 28 . 07 . 1995 . \-Jhen he was repa tr i ated to his unit"P .-vl .I 

( P . Q. R. S ). Th i s O.A was fi l ed o n 14 . 08 . 1995 i.e aft e r 

about 17 da y s of passi ng of the or der. This Tr ibuna l g r anted 

an i nterim or der on 17 . 08 . 1995 t o t he following effect :-

3 • 

11 
••••••• Til l the next date the oper atio n o f the 

i mpugned o r der s da ted 25 . 07 . 1995 a nd 28 . 07.1995 

s o f a r as t hey co ncer n to the appl ica nt sha ll 

rema i n s t a yed unless the aforesa id t\oro orders 

ha v e not been g ive n effect t o ........ .. 

The int e r im order g r a nted b y the or der da t e d 

17 . 08 . 1995 1t1as ext ended from t ime to t ime t i ll 02 . 05 . 1996 

v1hen court r efus ed t o grant extent ion of t he int erim or der . 

Thu ne t pos i tion is tha t t her e was no interim order i n I 
~ 

fa, j ur of t he a ppl icant aft e r 02 . 05 . 1996 . I t i s not d i s pu5;o...:::::::::s.~~J-
t hat the appl icant r etired from service o n 31 . 12 . 2002 . 

Thus the r e l ie f pr a yed i n th i s O.A cannot b e g r a nted and 

infruc t uous . Howev e r, the 
o.A 

t his O. A has been r ender ed 

~\ question~'cropped up during t he hea ring is tha t c1-t::\,.rl~ 

t he applica n t ha s not v1or ked on t he post eithe r a s Chowkida r 

o r as Ga ngma n in P . Q. R. S 

4 . The counte r affidav i t has b een f iled in \-Jhich it 

ha s b ee n s t a t ed tha t tho ugh t he a ppl i cant was vTor k ing as .._...._ 
Chowki ua r on t e mpor a r y basis he wa s withdr~ift~\h is 

sa l a ry from the par e nt unit . I t ha s a l so b een s ubmi tted 

tha t the app l i ca nt was r e lieved from t he pos t on 

28 . 07. 199 5 itse lf . 

5 . As the int e r im order wa s not exte nded afte r 02 . 05 . 199~ 
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it appears that the applicant under mis-apprehension that 

o.A is · pending, did not join at the unit P .o .R .s. However, 

we leave it to the respondents to pass the suitable order 

with sympathetic consideration keeping in view his 

unblamished service from 1968 to 1995 and pay him retiral 

benefits in accordance with law within a period of four 

months from the date a copy of this order is filed. 

6. Subject to aforesaid observation, the O.A is 

disposed of finally with no order as to costs. 

Member- A. Vice-chairman. 

/Anand/ 
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